CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.N0.3000 /2002
Wednesday, this the 3lst day of July, 2002

Hon’ble Shri Justice ashok Agarwal, Chairman
Hon’ble Shri S.4.T. Rizvi, Member (A)

Shri S.8.0ang

/0 Late Shri Jaswant Singh Dang
rfo 794%/4, Gall to.é

Bira Kasha Road

Pahar Ganj

Maw Delhi-55

(Working as Senior Radiographer, X-ray Deptt.
Safdarjung Hospital, MNew Delhi-2%)

' LJhapplicant
(By Advocate: Shri M.K.Gupta)

YErsus
1. Union of India
through its Secretary
Ministry of Health & Family Welfare !

M rman Bhawan ,
Mew Delhi-11

@ Director General of Health Services
Ministry of Health & Family Welfare
Hirman Bhawan,
Mew Delhi-11

. The Medical Supserintendant

safdarjung Hospital
Maew Delhi-146
. LRaspondaents

0ORDER (ORAL)

Shri 8.6.T7. Rizvi:

We have heard the learned counsesl appearing on
hehalf of the applicant.
fppplicant, who was appninted as a Radiographer
on P6.4.1965 in the 4th Central Pay Commissicn pay scale

af RSK1350~QQOOE~, WS promoted'for the first time to

the .next higher post of Senior Radiographesr in ths pay

scale of Rs.l400-2600/~ on 19.8.1986. Subsequently ., the
pay scales of Rs.1400~2600/- and Rs. 1&00-2660/~ were
by the 5th CPC and replaced by the Sth CPC  pay

of Rs.5000-8000/- w.e.F. 1.1.19%6. By the




{27
recommendations of  the zsams Paw Commission,  The

Radioaraphers have besn placed in the dth CPC pay scale
of Re.le00-2660/~ since revised to Rs.5000-8000/~ w.e.f.

1.1.1996. Since th

513

Radiographers have, as stated, bsen
placed 'in the pay grade of Rs.5000~8000/~ w.e.f.
1.1.1996, insofar as the applicant is concérned, }t is
as if his pay scale has not been upgraded at all even
though he was promoted to the higher post of Senior
Radiographer wayfback o 192.86.1986. Hawving besn
promoted once in  his career, the applicant becamne.
entitled for second financial upgradation in terms o
Govt. of India’s ACP Scheme on completion of twenty
four wvears of service or from 9.8.1999, whichever

happen&ito be the later date. In the applicant’s case,
the relevant date would be $9.8.199%. No doubt, The
respondents have granted fiim the second financial
upgradation w.e.f. .8.199%, but they have placed him
in +the pay scale of Rs.5500-9000/~ instead of placing
him in  the =still higher pay scale of Rg , &500~10500 4~
The learned counsel appearing on behalf of the applicant
submits that since even a Radiographer, a post next
lowar fo the post of Senior Radiographér? has  been
placed in the pay grade of Ra . 5000-8000/+ by way of a
second  financial upgradation, the applicant ought to be
piaced not in the next highear Ay V_Scalg‘ o f
R 5EOD-9000 /-~ but in the =scale still highe}l rfamaly,

that of Rs.&6500-10500/~. This plea advanced by the

8

learned counsel is supported, according to him, by The

{

clarification rendered by the DORT in  their circular
issued on 10.2.2000 (&-4). Further, a precedent is also

available in the form of second financial upgradation




~

'

granted to one Shri B.M. Ganguli, who is similarly

~
4
g

placed as the applicant, by the Central Government on
©.17.199%  (A-5). The aforesaid Shri Ganguli, -though
similarly placed, has been granted second  financial

upgradation and has been placed in the pay girace of

R, 6500-~10500/~. In the cirocumstances, according to the

learned counsel, the applicant also deserves to be
placed in  the pay scale of P, &500-10500/~ by  way of
second fFinancial upgradation.

. Aﬁggriavad by the respondents” action az above,
the applicant has filed thres repreéentatiorﬂ in the
matter, the last being dated 24.1.2002 (page 41 of tne
paper book). Theres has been no response Lo any of these
wno far.

4., Hawing regard to the submissions made by thes

learnsd counsel andg  the afor statad Tacts an

circumstances and  also the fact that the applicant is

retiring on 31.8.200%, we find that interest af justics

will e duly met by diéposing of the present O/ at this
vgry stage even without Issulng notices with a directicon
t the Fespondants  to nlw) “5Id'r the aforssaid
representations  in  the light of the observations made
above and to pass & reasonad and A speaking order

ot

thereon expeditiously and in any event within a periood

af  three weeks from the date of service of a copy of
this ordsr.,

. The present 04 Is disposed of in the aforestated
terms.,

(heedy”

(S.A.T. Rizvi) (Ash
Member (&) Cha\ijrman

Jasunil/




